BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(BHRI RAVINDRA VARMA): With
your permisgion, Sir, I rise to an-
nounce that Government Business in
this House during the week com-
mencing the 3Ist July, 1878 will
consist of:—

(1) Consideration of any item of
Government Business carried over
from the List of Businesg for today.

(2) Consideration and passing of
the following Bills:—

(a) The Water (Prevention
and Control of Poliution) Amend-
ment Bill, 1978.

(b) The Britannia Engineering
Company Limited (Mokameh
Unit) and the Arthur Butler and
Company (Muzafarpore) Limited
(Acquisition and Transfer of Un-
dertakings) Bill, 1978,

(c) The Supprestiiop of Immo-
ral Traffic jn Women and Qirls
(Amendment) Bill 1878.

1 addition, it is also proposed to
--ovide: LX 3

(a) Further discussion on the Mo-
tion moved by Shri Kenwarlal
Gupta regarding student unrest at
4 pam. on Monday, the 31lst July,
1878.

{b) Discussion on the Motion by
Bhri Vasant Sathe and others re-
gurding Language Policy from 2
‘pm. to 8 p.m. on Tunday. the 1st
August, 1978,

(¢) Discussion on the Motion by
Shri Shysmasndan Mishra regerd-
-ing Shah Commigsion Reports on
‘Thursday, the 3rd August, 1978
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SHRI P. ' VENKATASUBBAIAM.
(Nandyal): While these items were-
dicussed and finalised in the Business
Advisory Committee, I raised the:
point of Shri Vasant Sathe’s resolu-
tion....

MR. DEPUTY-SPEAKER: It has
been included.

SHRI P. VENKATASUBBAIAH: It
is a different motion under rule 184
in regarg to the exchange of letters
between the Prime Minister and the
ex-Home Minister. The hon, Speaker-
was pleased to say that this matter-
alsp would be taken into considera-:
tion. 1 would like to know from the-
hon. Minister of Parliamentary Af-
fairs whether any time is going to be
allotted to this motion, if so, what
is the time allotted and when this is
going to be taken up.

PROF. P. G, MAVALANKAR.
(Gandhinagar): I must respectfully
but very strongly make this point at
the beginning that the hon. Minister
of Parliamentary Affairs is not ho-
nouring his word. Last week, on
Friday, when 1 requested him zbout
the Anti-Defection Bill, he said he
would do it as early as possible
next week, but he has not mentioned in
his statement today at all whether
the introduction of the Bill is coming
or not. I hope he does not go on tel~
ling us like this next week, next
week. The whole session is only for
six weeks, He has promised, but he
hag not done it. At least he should.
have promised us today that Govern-
ment would introduce the Bill next
week for discussion and passing.

My main subniission today is on a
different topic. I am surprise to find. ..

SHRI VAYALAR RAVI (Chirayin-
kil): Defection has still to be comp-
leted. :
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SHRI A. BALA PAJANOR (Pondi-
cherry): He is a rosming Member,
-a defecting Member.

MR. DEPUTY-SPEAKER: You
‘cannot be a mobile Member,

PROP. P. G. MAVALANKAR: I am
surprised to find that the gtatement
‘of Government business for next week
does not include an important policy
-statement from his colieague, the Mi-
nister of Petroleum and Fertilisers,
Bahugunaji.- Last Sunday in Ahme-
dabad. my home city and constituen-
cy, a “Convention on Bombay-High and
Gujarat” was held under the auspi-
«ces of an institute called Public Opi-
-nion Forum, and the Minister of In-
-dustries of the Gujarat Government
.attended the Convention as the Chief
-Guest. I was participating in that
myself and 1 even made a speech there.
We passed a resoulution. That I am
not going to read out today. My only
point is that that Convention with re-
gard to Bombay-High said this, and I
.am quoting from the message of the
-Chief Minister of Gujarat,

MR. DEPUTY.SPEAKER: No quo-
tation.

PROF. P. G. MAVALANKAR: It
is only a short one. Here is what it
-said.

“We have been assured by the
‘Government of India at the highest
level that Bombay High/Bassein as-
sociated and natural gas will be

piped to a point in Gujarat and
preliminary work in this direction
has been completed. Feasibility re-

ports for the pipeline are under sub-
mission to the Government of India.
Government of Gujarat proposes to
ensure that landfall for this pipeline
is in Gujarat and in foreseeable fu-
ture, it is linked with a gas grid in
Gujarat so as to sustain and stimu.
late integrated development.”

Today's Financial Express says....
‘MR. DEPUTY-SPEAKER: No, no.
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PROF. P. G. MAVALANKAR: 1 will
@nish {n half & minute. ' '

MR. DEPUTY-SPEAKER: You can
only mske a submission in regard to
next week’s business.

PROF. P. G. MAVALANKAR: I will
not take more time. It says:

“The Gujarat Government has
written to the Union Petroleum Mi-
nistry to complete the construction
of the gas pipeline from Bombay
High-Bassein flelds to a shore.point
in Gujarat on schedule by the middle
of pext year.”

All I wanted to say is that the people
of Gujarat are deeply concerned about
the year-long and even more delay and
hesitation on the part of ONGC and
Government of India regarding the
supply of Bombay High gas—natural
and associated—to Gujarat in the sti-
pulated time of May-June, 1979. 1
want the Minister of Parliamentary
Affairs to tell his colleague to come
forward with a statement on this in
the next week as part of Government
business.
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SHRI SOMNATH CHATTERJEE
(Jadavpur): What about the Consti-
tution Amendment Bill?

MR. DEPUTY-SPEAKER: You must
write in auvance if you want to raise
something,

SHRI RAVINDRA VARMA: Mr. De.
puty-Speaker, Sir, my only answer
o my hon. friend opposite, Mr. Ven-
ketsubbiah, who raised the question
-about time for discussing a motion of
Mr. Bathe, is that the Business Advi-
sory (ommittee’'s decision in this re-
gard was that the question may be
considered some time later. There was
no decision in the Business Advisory
Committee that the discussion should
1ake place during this week.

Secondly, my hon. friend, Mr. Mava
lankar, is as regular on Fridays as
any person who is true in his faith
shoyld be; any one of the faithful
should be. He does not allow any
Friday to pass, therefore, without haw
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ing his say. (Interruptions) I was not
more specific becaule I wanted to be
secular.

He referred to the Anti-Defection
Bill. I did not say categorically last
time that it will be introduced this
week. I only said “as early as possis
ble, if it is possible the next week”.
Therefore, 1 do not think, his remark
that I have not honoured my word,
was guite warranted. But anything
that comes from a good friend like
Mr Mavalankar ig always laken as a
Ccompliment. 1 do not, therefore, take
umbrage at what he said.

Then he referred to the concern of
the people of Gujarat. He gaid: “All
I wanted to say is that the people of
Gujarat are deeply concerned...”So,
1 thought, he would stop with the sen-
tence, * All that I wanted to say”. But
he want on and added another sentence
too, in which he asked me to convey
his suggestion to my distinguished col-
league, the Minister of Petroleum and
Chemicals. I shall do so.

Then, my hon. friend, Shri Brij
Bhushan Tiwary. He was very much
concerned about the condition in uni-
versities. He was not here perhaps
during the latter part of my statement.
If he were present here, he would have
noticed “Further discussion on the
motion moved by Shri Kanwar Lal
Gupta on student unrest.” Then, I
went on to (b) and (c). Perhaps, he
entered the House after (a) was over.
Otherwise, he would have heard that
there is to be a discussion on student
unrest.

MR. DEPUTY-SPEAKER: He had
given notice before he heard you.

SHRI RAVINDRA VARMA: 1 can
only say then that his anticipation led
to an abortion!

On the question of floods, the hon.
Member suggested that a statement
should be made. 1 shall convey his
suggestion to my colleague, Mr. Bar.
nala.



